
' . '"" ' .J:. ,,. 
J ~, 

1/ 
1· 

.;, . ,, 

C Central Mninistrative Tribunal 
Allahabad· Bench, Allahabad. 

o. A. 62/ 3:)0 l 
Tuesday, this the 27th day of Februa.ry, 2001 

Hon'ble Shri s.•K.I. Naqvi, Member (J) 
Hon'ble Shri s;.A.~r. Rizvi, Member -(A) 

Mahend:,;a Prat- ap Singh, , 
s/o Mata Badal Singh 
R/0 640-A, Raj Roop-pur, Dhoomgarrj 
Allahabad. 

.( By Ad.Vocate: Shri v. C.MiSbra) 
_.- •• Ap-pl~icant· • 

versus 

1. Union of India through Ministry of Railway, 
Rail Bhawan, New Delhi. 

2. Chairman, Railway Recruitment Board. 
New Annexee Building, Manda! Rail_ 
Prabandha, Office Premises, Nawab Yusuf 
Roa·d, Allahabad. 

3. Secretary, Railway Recruitment Board, 
Nawab Yusuf Road, Allahabad. 

• •• Respondents. 

0 R D E R (ORAL) 
By Hon'ble shri s.K.I. Naqvi, M (J): 

Shri Mahendra Pratap Singh appeared in the rtailway 

Recruitment Boarq Examination for recruitment to the post of 

Hindi Stenographer. He qualified in the written examination 

held on 01.os.2000 and was called - to a pp ear in the 

stenography test to be conducted on 30.07.2000. He appeared 

in taat stenography test but as per final result dated 

19.12.2000, he was not amongst the successful candidates. 

The applicant thinks himself tobe very brilliant and on the 

basis of his performance in the stenography test, he was sure 

to be within merit, but as mentioned in para 3 of grounds 

caau se of the OA, some malpractice prevailed for which he 

could not succeed and, therefore, has come for redressal 

before the Tribunal. 

2. Heard Shri v.c.Mishra, learned counsel for the 

applicant at the admission stage and we find that his being 

brilliant may be his own assessment about' himself but how 

has been assessed by others that can be born£from the impugned 

result so far as the alleged malpractice in the conduct of 
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examination is concerned. We find it is simply the feeder 

. ground to provide wheels to his case without any specific 

mention. In the circumstances. we do not find.any merit 

to proceed with the matter. The OA is accordingly dismissed 

at the admission stage itself. No cos~s. 

(~fl~ 
(s.A.T. Rizvi) 

Member (A) 

/sunil/ 

;:;l ~,; 
( s .K. I .Naqvi) 

Member (J) 
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